
Estimates Comm. CHAITRA 19, 1887 (SAKA) 
Report 

try aDd StaWlY. (Shri T. N. SiIlgh): 
I beg to lay on the Table the items 
mentioned iii the Order Paper. . . 

Shri Ranga (Chittoor): You want 
us to respect the Chair. But is this 
the way the hon. Ministers should 
respect the Chair? He does not even 
mention the number of the item but 
sayS that he is luying the paper men-
tioned in the Order Paper. It is real-
ly extraordinary . 

Sbri T. N. Singh: I am sorry I 
forgot to mention item No.7. 

Shri Ranga: Has the hon. Minis-
ter offered his apology to you? 

Mr. Speaker: Yes, he has now 
expressed his regret for it. 

Shri T. N. Singh: I beg to Jay on 
the Table· a copy each of the following 
papers:-

(i) Annual Report of the National 
Instruments Limited, Calcutta, 
for the year 1963-64 along 
wjth Audited Accounts and 
the comments of the Com-
ptroller and Auditor-General 
thereon, under sub-section (1) 
of section 619A of the Com-
panies Act, 1956. 

(ii) Review by the Government On 
the working of the above 
Company. [Placed in Lib-
rary, see No. LT-416B/65J. 

12.12 hrs. 

ESTIMATES COMMITTEE 

SIlCTY - EIGHTH REPORT 

Shri A. C. Guha (Barasat): I beg 
to present the Sixty-eighth Report of 
the Estimates Committee on the Minis-
try of Transport-Madras Port. 

12.2* hrs. 
COMMITTEE ON PUBLIC UNDER-

TAKINGS 

TH:mn REPORT 

Sbri P. G. MenOn (Mukundapuram): 
beg to present the Third Report of 

the Committee on Public Undertak-
ingS on the Shipping Corporation of 
Indi'a Limited, Bombay. 

BUSINESS OF THE HOUSE 

The Minister of Communications and 
Parliamentary Affairs (Shri Satya 
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that 
Government Business in this House 
for the week commencing 12th April, 
1965. will consist of:-

(1) Comideration of any item of 
Government Business carried 
over from today's Order 
Paper. 

(2) Discussion and voting 011 the 
Demands for Grants relating 
to the following Ministries: 

Transport lIealth 

Industry & Supply. 

Shri S. M. Banerjee (Kanpur): I 
would like to submit only two things. 
One is regarding the report of the 
Bonus Commission. We were told in 
this lIouse that no discussion could be 
allowed during this session ..... . 

Mr. Speaker: It is being raised 
every week. 

Mr. S. M. Banerjee: It is a very 
important question. 

Mr. Speaker: I do not question the 
importance of it. 

Shri S. M. Banerjee: I want to know 
whether the hon. Minister can give us 
an asSUrance that the Bill to imple-
ment the Bonu, Commission's recom-
mendations will be introduced and 
discussed in this lIouse. 
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Dr. Ranen Sen (Calcutta East): In 
this session. 

Shri S. M. Banerjee: Secondly, I 
wou1d like to know when the discus-
sion on the resolution regarding the 
President's Proclamation relating to 
the State of Kerala, which has already 
been admitted, would take place in 
this House. 
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Shri S. M. Banerjee rose-

Mr. Speaker: I have heard him. 

Shri S. M. Banerjee: You said you 
have fonned a committee. 

Mr. Speaker: I have not formed 
any committee. 

Shri S. M. Banerjee: You said that 
you have constituted that committee 
Or board. I have nothing to say on 
the point whether it should be dis-
cussed Or not, though I think there 
should have been an opportunity to 
discuss it. But I have this feeling. 
Because the service conditions of all 
those who are working under you are 
governed by the Home Ministry rules, 
is it possible that we could also dis-
cuss their wages, working conditions 
and service conditions while We dis-
cuss the Home Ministry Demands? 
Otherwise, nobody can speak for them; 
they have no association as such. I 
would only request you to consider 
this matter. 
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Shri S. M. Banerjee: '11hat is eXactly 
what I mean. whether we can mention 
by name that the staff working under 
you in the Lok Sabha Secretariat ...• 

Mr. Speaker: No. 
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Shri Ranga (Chittoor): This is a 
very embarrassing situation created, I 
do not know how. I thought 
Swargiya Vithalbhai Patel has done a 
great service to India's democracy by 
wresting from the then rulers of this' 
country freedom for this House to 
manage its own affairs and attend to 
its own finances. I think I speak for 
a large section of the Opposition in 
additiOn to my own group when I say 
that we are entirely with you when 
you said that you dO not think it 
advisable to place the affairs of this 
House under the control of any of the 
Ministers. 

I do not wish to go into details 
because this is not the proper occasion. 
We are content with tihe convention, 
almost the understanding, that we 
reached last time when this question 
came up on the initiative, as you said, 
of Shri Kamath, that ii should be left 
to tlhe small sUb-committee which we 
requested you to constitute to look 
into the accounts of our Lok Sabha. 
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[SIlri Ranga] 
In regard to the working conditions 

and all· these other things also, I hope 
that that committee would look into 
all those things and tihen if there is 
any trouble anywhere, they would try 
and take necessary decisions and give 
You proper advice; and we haVe every 
confidence in you that you would be 
able to implement whatever advice 
that would be given by that com-
mittee. 

In regard to the expansion of that 
committee and so on, tihere would be 
other occasion when we can discUSII 
it. There is no reason why we should 
take any decision now. 

Mr. Speaker: Thank you. 
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between the cup and the lip. 
This is a Bill in connection 
with which as members in the 
Opposition also know, there are 
some difficulties; there are some diffi-
culties with labour also. They have a 
tripartite conference. So some 
trouble, something or the other arises 
at the eleventh hour. But so far as 
Government are concerned, they are 
trying their level best to introduce 
this Bill before the session is over. 

Mr. Speaker: Shri S. V. Rama-
lIWamy. 
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12.31 Ms. 

ELECTION TO COMMITTEE 

RUBBER BoARD 

The Deputy MilIiBter in the Minis-
try of Commenle (Slut S. V. BaDIa·-
swamy): I beg to move: 

"That in pursuance of sub-
section (2) (e) of Section 4 of the 
llWllY>r Act, 1947, the members 

of Lok Sabha do proceed to elect, 
in such manner as llhe Speaker 
may direct, two members from 
among themselves to serve as 
members of the Rubber Board." 

Hr. Speaker: The question is: 

"That in pursuance of sub-
!ection (3) (e) of Section 4 of the 
Rubber Act, 1947, the members 
of Lok Sabha do proceed to elect, 
in such -manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Rubber Board." 

The motion was adopted. 
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